IN THE NATIONAL GREEN TRIBUNAL, SOUTHERN ZONE

AT CHENNAI

O.A.No. 11 of 2022

Between

C.Sengodan & another Applicants

-And-

Department of Environment, Forests and Climate change and others.

Respondents

REPORT FILED BY THE COMMISSIONER OF THARAMANGALAM

MUNICIPALITY

I, Mangayarkkarasan, S/o P.Muthukarungan,Commissioner of Tharamangalam

Municipality, having office at Tharamangalam do hereby solemnly affirm and

sincerely state as follows:

1) [ am filing this report in order to comply with the order of this Hon’ble

National Green Tribunal. I am well acquainted with the facts and circumstances of

the case from reé%l%@ﬂﬁﬁ@flé"wﬁﬁhﬂom office.
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COMMISSIONER
haramangalam Municipality,
Salem District.



2) The respondent herein is upgraded as Municipality from Town Panchayat on
07.12.2021. The current population of our Municipality is around 32,035 and

comprises of 27 wards and it covers 8 villages as well.

COLLECTION OF WASTE TO THE SITE:

3) The respondent herein collects domestic and commercial waste from the
residents, 7 days a week, between 6 am and 12 pm. The respondent Municipality
employed 36 persons and 46 persons from self-help groups. Furthermore, in order to
collect waste from the residents and from the commercial establishments, the

respondent herein has:

Tractors - 2
Battery operated vehicles - 7
Pushcart - 27

4) The respondent hereindo not segregate bio-degradable and non-bio degradable
at source. However, we segregate them at site/yard manually. We recently started to

provide green buckets to the house holds within our municipality to place bio-

degradable waste.
6;\\0‘}' g.\\m"'\,\/
COMMISSIONER
Tharamangalam Municipality,
Salem District.
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AT THE SITE

site, as stated above, we segregate both bio and non-biowastes manually,

-

5) Atthe

and place the bio-degradable waste into manure pit area. Once the biodegradable

waste is turns into compost, we sell them to the public.

6) The respondent herein transports its collected wasteto a land, where the part of

the land is a burial ground. This land extent is as follows:

HH#’GPZHH#’OD
- Tokeep-waste site 2.47 acres

Bunal ground 2.86 acres

7) Legacy waste, estimated by Anna University is around 13,900 cubic meters in
this land, and they agreed to do consultancy work to remove the and dispose the

legacy was scientifically. Please sece the letter received from the Centre for

Environmental Studies at Anna University.

Further Action and Request

8) The respondent herein sent a proposal to the Director of Municipal Administration

V’gﬁlpqqgnmg of f'manc1al assistance to the tune of Rs. 1.2 crores for bio-mining on

melepne MEIsr

’J‘ 1 «_.11 «
BN 29,. -2
Furthermore, we requested for LPG crematorium to the cost of Rs 1.5 crores to the
Director of Municipal Administration. It is important to note that, we sent further

proposal to the District Collector of Collector of Salem on 7.1.22 request for

@,g..‘,q‘r’*““\/
COMMISSIONER

Tharamangalam Municipality; -
Salem District.



allocation of land at R.S No 11/1 and 11/2 to the extent of 3.13.1 hectares, in order to

establish new waste site with micro compost plant.

9 As mentioned above, in these circumstances, it is therefore prayed that this
Hon’ble National Green Tribunal may be pleased to accept the report and pass orders
as may deem fit and proper in the facts and circumstances of this case and thus render

justice.

Signature:@wﬁﬁ‘mw‘/’
COMMISSIONER

Tharamangalam Municipality,
Salem District.

Date: |~-2~2p27

VERIFICATION

I, Mangayarkkarasan, working as Commissioner of Tharamangalam
Municipality, do hereby verify that the contents of the above report are true to the best

of my knowledge through records and I have not suppressed any facts.

\ \
Signature: Qb,trq M.

COMMISSIONER

haramangalam Muniei
unicipalj
Office seafalem Niciricy pality,
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“Municipal Administration and Water Supply Department”

From . To ~
M.Mgpgayar}iﬁarasan, The Director,
Municipal Commissioner, Centre of Environmental Studies,
TharamangalamMunicipality, Anna university,
. Salem District. o Chennai — 600 025

Roc.290/2021/A1 Dated:30.12.2021

Sir,

Sub: Solid Waste Management — Tharamangalam Municipality —
Reclomations of existing dump yard located of burial
ground site T.S.No.244/3 by removing the legacy waste of
13900 cu.m in bio-mining — Evaluation and recommendation
for the preparation of DPR — Consent requested —
Regarding.

*kkkkk

| am to the inform that based on the Bio-mirﬁng Project, Existing dump yard -
and burial ground located at Tharamangalam Municipality Survey No.244/3,
Extesion 5.33 Acre. | am to further informed that the legacy waste quantity
analysis done by Topographic survey and arrived legacy waste quantity is 13900

M3 and neces'safy estim”’a\_{_féfgﬁgve to be prepared by the Municipality.

o R
el ®

* Further, | request that depute your concern official and evaluate the legacy
waste quantity and recomend with Bio-mining proceses and while inform that.

consent fees and remittance will be immediately.

Thanking you.

-
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Commissioner,

copy T Tharamangalam Municipality
e, Ry - 4 | ‘Salem District
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Application for Allenation of land to Tamil Nadu Urban Habitat Development Board
for Tenement Scheme

% %k ok ok ok ok ok ok
1. | Name of District Salem
2. | Taluk ‘ Omalur
1 3. Vfllage ' Tharamangalam
4, Su'rvey Number, Extent and S.N0.11/1 Extend 2.93.5Hec
Ownership S.No.11/2 Extend 0.20.0 Hec

Total Extend 3.13.5 Hec
Bodu Call Tharisu

5. | Order in which Entry Permission given | -

6. | Whether the land has been taken -
over if so the date of taking over '

7. | Whether the Sketch enclosed Yes
8. | Purpose for which the land is Construction of Micro Composting
required Center Under SWM. :
9. | Land Cost Payable ' Considering the public welfare, the
- e Government in G.O (Ms) No.114
?\ Revenue department (LD5) Dated

28.02.2011, orders have been issued to
land alienated the land to local bodies
for implementation of Solid Waste
Management scheme as free of cost as
special case.
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APPENDIX-XXIV

(Standing Order No.24 Paragraph-ﬁ)}

APPLICATION FOR THE PLACING OF LAND AT THE DISPOSAL TO AN INSTITUTION OR
LOCAL BODY IN WHICH THE PROPERTY BELONG TO THE STATE

% 2% ok o o % %k

District: Salem Taluk : Omalur

Village : Tharamangalam

Description & Area : S.No.11/1 Extend 2.93.5Hec
S.No.11/2 Extend 0.20.0 Hec
Total Extend 3.13.5 Hec
Bodu Call Tharisu

Market Value : As per G.O‘(Ms) No.114 Revenue department (LD5) Dated
28.02.2011Free of Cost.

= . UNDER TAKING

N
s

s

We, the Municipal Admi;f;stration and Water Supply department by aside by the

other condition, if any imposed by the Government.
| )
/ : h '\,"ﬁfv-’_/\‘ ,‘VV
\_\':}'ﬁ\:,- \\'ﬂ. \\\’:“\}l
Commissioner,
Tharamangalam Municipality,
Salem District.



CENTRE FOR ENVIRONMENTAL STUDILS
ANNA UNIVERSITY, CHENNAI-25.

Lo e o] Off: +91-44-2235 9009/ 9010

Dr.-sz;_rngNMAm, B.E., M.E., Ph.D. Fax: +91-44-2235 4717

Professor & Director Email:skanmani@hotmail.com

Lr. No 0247/CES/DIR/ Tharamangalam Municipality/2021-22 Deate: 10.01.2022
7
7 "o To
= _ﬂ ..f“  The Municipal Commissioner,
- S ay Tharamangalam Municipality,
t AN _ Nangavalli Main Road,

. Tharamangalam - 636 502
Salem District

.

Sl;,
B A - Sub:  CES- Consultancy — Evaluation of DPR- “Solid Waste Management System —.
e eyt * Tharamangalam Municipality - Biomining of Legacy waste at Burial Ground site of
“a g B// /ZP'J.L ‘Tharamangalam Municipality— Estimate #Reg.
g2t A A H e
S ¥ - "Ref: . Your letter No 290/2021/A1 dated: 30.12.2021> -

ke sk ok v

. With references to the above, this is to confirm that Centre for Environmental Studies

(CES), Anna University is willing to carry out the consultancy work on Biomining DPR Evaluation

of legacy waste dumped at the Burial Ground site of Tharamangalam Municipality. The scope

of work for CES is to inspect the Burial Ground dumpsite of Tharamangalam Municipality and

scrutiny of the Delailed. Project Report and Estimate to be submitted by the Tharamangalam

Municipality. It is_expected that the study can be completed within one month from the date of

‘\\\av&ard_ of work trder along with consultancy fee. The expenditure towards travel of the experts
and the Project Team from CES will be met by Tharamangalam Municipality,

The total consultancy fee payable to Centre for Environmental Studies, Anna University,
Chennai towards the project will be Rs.1,50,000/- plus GST 18 % totaling Rs, 1,77,000/- (Rupees
One Lakh seventy-seven thousand only). The Consultancy fee shall be paid in full along with
the work order by way oft temand Draft in favour of “The Director, Centre for Technology
Development and Transfep. T@TDT), Anna University, Chennaj - 600025 and the same shall be
sent to “The Director, Centre for Environmental Studies, Anna University, Chennaj — 600
025", :

The TAN number of Centre for Technology Development & Transfer, Anna. University is
CHEC09200C and PAN number is AAALA1314K. The GST registration number s
33AAALA1314K1ZQ. Kindly enclose the' GST and PAN number of the Tharamangalam
Municipality for accounting and audit purposes. gy
e el

(8 Ty
St \:_1“ u

" Yours faithfullyy:

. » . DIRMERYN.CES
"J’_ELUL D1 rector, ' ‘ Lenire for Environmental Studies
ce (T_DTD Al Unh__z_,&ersi_tmﬂ.Chenrpai - 26
. ) ',Jv. .-". Y '!,I}l
. AN
H nnAa J V6k57£7,, \‘U\(\
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. &I [HIT6UTS 260160 AIETTELD,
SMUIRIGELD T H), | 55 &f'(% mb QmE\EHEFTemeD
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2 flw anflpammwrs.
BSTTL_ & Eif6uTss L6TL 60 @& ESHI,
H&TL_&) Hifeuas LogvsTL6v QIS GSBIELD,
Sl Alumemsmuid, GasuLb.

Ih.&.6T6t0r. 86/2022/ 91.m6ir.24.02.2022

Sinur,

QumgssT:  meler sflaumy Gaeer Cuenl — Gsuld LMEULLLD — SMLOMIGELD
RSIM_& — BHTT & sTeemas@LUl L shsEfl ermeuilsy o emer
BEITLS  Lwrer] uGSuNe mefaor sfleumy soer  Gsn
opongse — wHIe switfssn - B eHEEE wHIb
Biisurs; e auprhisd Camra — FUbLSONs.

uriemeu = 1. S{TEmESTIT (Blsmev) stevor 117 BHrm_d) Bisursid WwOMID Gleh
mgmaaau ((Bg,rrgﬁu) glsmm wmer 07.12.2021.
2. SITLEGMD FSITLE  FSTwsTm  SMomeT  6Tsvor.14mer.
20.01.2022.

3. QBMLITLEDLIL QRIS

_ Goeb wra b oser sTowhson Catahmn  Gueprmiel umme M 6
snamid gyysmeneusr (Flens) 6 6T60T.1T117 ST Bifsursin whmib Gl auphis (Csiiseb)
gleom st 07.12.2021 szm_u% @mﬂ o WissILL® EreorLmd Heame EorTldums
Qawhu’ @ aumAMG. STTLRISOD GiFesm md Hlene Femdluflssr urtiuereay 9.72 &.8.16.
2011 wsssT OQarams samsLEOIldLy wsEH Cgrms 30222, sHGUTMSIL
SeTSHEstTULY. WSS QgTams 3203510 2 6Temgl GERSIT S LGHHG Hearef abg)
QR LSESET QSTEnd SLom 2500 @g,g,asmLé]uﬂmm 27 sumi(pgems flSasiu
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| From

| M.Mangayarkkarasan.,M.A.,

! Municipal Commissioner,

| Tharamangalam Municipality,
Salem District.
Telephone :- 04290-251521

To

Thiru.D.Shanmuganathan
Standing Counsel

National Green Tribunal (Southern
Zone) Chennai

n R.0.C.No.97/2022/A1 Date:25.02.2022
Sir,

Sub: OA.NO.11 of 2022 (SZ) Filed by Thiru.C.Sengodan and
others before the NGT (SZ) Chennai- Application regarding
non-implementation of the Solid Waste Management Rules
2016, Plastic Waste (Management and Handlings) Rules
2011 and other waste Management Rules by the
Tharamangalam Municipality-Regarding >

Ref: Order of the Hon'ble National Green Tribunal (Southern
Zone) Chennai in 0.A.No. 11 of 2022 Dated:21.01.2022.

k ok ok ok ok ok ok ok

I am to state that in O.A NO 11 of 2022 dated 21.01.2022 , the
Hon’ble National Green Tribunal (SZ), Chennai has among others directed
that the 5% respondent / Tharamangalam Municipality to file an
independent report regarding the implementation of the Solid Waste
Management Rules, iOlS;and disposal of legacy waste dumped in the

dump yard while submlttmg their reply statement to the allegations made
in the application on or before 28.02.2022.

2. I am to further state that Tharamangalam Town Panchayats was
upgraded as Municipality vide G.0..(Ms) No. 117 MA&WS Department
dated 07.12.2021. Tharamangalam Municipality is a newly upgraded
Municipality and comes to the purview of Municipal Administration from
the above said date. The total area of Municipality is 9.72 sq.m.

The current population of Municipality is 32035. The total collection of
garbage 8. 400 ton per day.



3.-The existing dump yard and burial ground are located in S.No
244/3 in eiﬁension of 5.33 acre at Sangagiri road, Chinnagoundampatti.
As of now, the following action has been taken for removal of legacy
. waste from above said place. The topographical survey has been taken
and arrived legacy waste quantity is 13900m3. Therefore, the director,
centre of environmental studies, Anna University has been requésted to
evaluate the legacy waste quantity and recommend the Bio- Mining
process vide - letter dated 30.12.2021. Accordingly, the centre of
environment studies (CEC), Anna University is willing to carry out the
consultancy work on Bio-mining DPR Evaluation of legacy waste dumped
at burial ground site of Tharamangalam Municipality. The further process
will start with the centre of environment studies (CEC), Anna University is
very soon. Further, the proposal is under preparation for removal of
legacy waste of Compost yard through Bio-Mining process at an
estimated cost Rs.120.00 Lakhs. Further, identification of land for forming
new dumping site of Tharamangalam Municipality instead of'existing

dumping site at Chinnagoundampatti is under process.

4. 1 am therefore to request you to apprise the above facts before
the Hon’ble N,ationaI__(g_r_een Tribunal (SZ), Chennai and Seek time for
4 weeks for filling indé%‘gpdent report in this regard, since the entire
official of TharamangalamVMunicipaIity have been involved in Urban Local
Bodies Election 2022.
| lolnt g

Municipal Commissioner,
Tharamangalam Municipality

Copy to.,

The District Collector,
Salem

The Regional Director of Municipal Administration,
Salem. ™*
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CTIE NAT] TONAL: GRB[‘\I TRIBUNAL (SZ)
EMORANDUM!O]

ons 14, 15 of National Green Tﬁbl{n'al Act
2010)

Original Application No

(:Uriqcr‘ Secﬁ on 1'8_(1')'-read.wrtIi 'Seét_i‘
ol 2022
Bebveen

1. C.Sengodan,

sfo-chinpiapar,

4/515 A keel chinna bound'unpam _

New ”6111 erd Tharamanagafam yaunicipalily,
Salem-636502. Mobxle- 9443191 860.

255 SaLttht
Environmental ‘Protection & Anti pallution Group
S‘o PK -Sublmnm:yam Kattu velzwulha s treet; [ ward S

JPLICANTS .

1. D:,p‘xnmem of Environment & Forest and Climate change,
Rep by its Principal Secretary to Government of Tamllnadu
Sccretamt ohum)dx-600009
Em'ul-ld forsec(@m.goy.in

2, Departmem of Municipal Adm\msmtmn and: Water supply
Rep by its Principal Secrelary ‘o Government of T:mulnadu
Secretariat, chennai- 600009
Email id: maw:sw@tn LOV- in

3. The D:strlcl Admlmstmtmn of Coilectomte
Rt;g by its- Coltector, -
36

r.:{‘ :

5 e
0427 ‘745030], Emml calh‘slm@mc m

4 Taniilk Nadu Paltution Contrcﬂ Bbard _
Rep:by its. stmct Environmental Engmeer LG
SanTcwcr, 2w Floor, Saiem-(;;é()m =
”PHONE 0427 244 8526, “ERMAIL:deetnpebsim@

B TheWium cq)ahty,

“Rep. by ifs: ‘Commissionet, -
Tharamanagalanm - -
Salem® -Dt-636502. Email-id: commr. tharamangalam@tn-gov.in
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[ON'BLE CHATRMAY. Jey
-“on-ﬂﬁrmﬁ\mﬂomu GREEN TR IBUNAL (s ) COENNAT
UUMBLE APPLICATION
Sunmmrmp,ﬂ}y APPLICANTS
: ~ABOVENAMED .

ot fMQSE’VRESﬁ(ﬁF;VELYé‘Hb‘WETH THAT:

The first applicant is C.Sengodan S/o Chinnappan ag‘édﬂ;ibbul is years ‘having
address at 26 ward of lhammangalam g municipality kee|
Chimmgmmdamp‘atti,sa!cm 636502, .

 Thie.. second applicant jg SS.}kthnel Environmenita) Protection
- Broup s/o i’lé.’S;ibramahiyi} Paged about 50yedrs fiy
ward, Katty velyatham. snject,”tﬁar;{mau g’ij\‘[agtﬁinilr_ﬁc;pghﬁ

.and. ‘,dti-'polrlp't{ on
tial address at Gih
03302 - -

A

rish "vf\?s':'k)augn:

¢ addréss for  service: on the applicants s that of their - counge]

Aran adviicates hayi office ar.Oppito gy
ain " fgad, * tharamagalary 636502 -
600475847 ‘

tofEnvironming
o Goverdment-of ainilng

nd respondent is dcp;tmpgaur of Municipal Administiativ; WV,
Y. its Principal Secretdry to Govemnien) of Tamily Scretart:
009, SRR

The-ﬂh Respoudent is Tamjy Nadu Pollution Contryl Board, :
Rep by jts Districy Envirmnﬁ""cﬂgrl Engineer, Siva Tower, 2nd Floor:. S;alcm»6‘36004,
"f:ﬁ:L X €

R

: : : | ; 2 Q,\ Sug T 2
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i “THE HONBLE JUDICIAL AND EXPERT MEMBERS.
{OFTHE NATIONAL GREEN TRIBUNAL (57) CHENNAL -
A : i k. ‘HUMl_H,_E'AP.L"L]QA*I,?)’N'.S“U‘l"fl\‘ﬂ'f‘l_'lé.l‘)
% n . i . BY APPLICANTS ABOVE NAMED

The Address for service on the respondents are sume as staled above

W “The applicants above hamed, present this Memorandum of Application as
Hg_gﬂﬂvﬁtdby:tbe vialarion of Environmental laws by the respondent'No, 5 and have-
been letoffwithout any.action by the authorities againstviolators cum polluters, The.

following facts are submitted 10’ establish the case of the applicants;-

i

PACTSINBRIEGS:-

e

1That the first applicant, his family and in and around people arc-affected victims

of the pollution from burning of the plastics and solid wasté by 5" respondent. First

applhi ant personally.affected réspiratory. problem directly.ink lerof toxic gases by

‘the:poliutio v which'made by 5" respondent for 1 " Nl
805, A ge e RN AT I ',‘d N <

2. The second A}Jpl'i_c_am is resid

identof T \aramangalam muni pal]iiﬂiﬁ,,aﬁd,_intercst‘c;d
in the protection of the environment and in protection of flig’ right to a cléan
environment guaranteed ta him by the Constitution of India under Article 21 and in
performance-of his duty under Article 51.

3. That 'the Ministry ot}

Gazette of Indiay Part=T1; Sec ’
Hatidling) Rules, 2011 publisl
February, 2011 by the Gav Vi .
Environment and Forests, as amend _ wided a regul
frame work for mapagement of plastic waste generated i the country;
fecy o
Touseholds;or any otlier sourte of: afion ; I recovery
Facility cand “adopt.-poiluter’st pay. piineiple. for ‘the stamab lie waste
management system, the Central!Government reviewed the existing rules;

Andavhereas, in exercise of the powers conferred by sections 6, § and 25 of the
EWimnﬁxcnt:(?rotectio.u) Act,:1986:(29 of 1986);the drafliru les, namely, the Plastic
Was'té:-Mzmagémcnt, Riiles, 2015 were published by the Government.of India in the
Nﬁhislry;.ofﬁﬁn‘vironmcrit, Forest and Glimate. Change vide number-G:S.R. 423(E),
dated the 2511t May, 2015 inithe Gazette of India, . ik Gib g
4. MINISTRY OF ENVIRONMEN , FOREST-AND, CLIMATE CHANG NOTIEICATION .

3

New Delhi,: the 8th. April, 2016°5.0. (457(E)~-Whergds off ciHalid 'wzx\‘ste.
Mahagement Rules, 2015 were published under the notification of the Government
af India in nlhe'Minisuy,ot“sEnvimrm:cnl, Forest and Climate/Change pypber GER,

4511 (), in (he Gazette of India. aRey
| aids Leadaiatt
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5, That the1#, Respondeat is (he tainilnadu state environmerit, forest and climate
cliange ’»wluths'rqspbn&%i.bl(: for monitoring of the ctivilies of violators

L6, That ] 1e2nd respontlent is the department of M’zu;iiqg’ii‘qi -)}ﬁinj nistration and ;W{}tn}r

- Supply-whiich is Tesponsible for en forcement of clean dnd heal thy environment torthe
- urban:papulition as:emp d..The focus on clearing the garbage il involye

. iseg g_a}ign*pf:.\"iensfc'aflsé’txrd’g;, ctionof tcompb’sﬁfrgﬁi;\x{a‘sfte;'1‘ccyclingfof’”éll
o “Tecyclable waste, S pecific Governme ontlie aboye lines.as per Government.

of India’s:Solid Wasrc{(Mﬁ_nagem”e;_l”,.&f‘}léliﬁling)"'Rl';I;"S,j has been issued: As part
- of thig st alegy, an absolue ban has been imposed on tlie filling np of low lying areas
- and ?."laing'bbdi}:s'w""garliqg#;aIitl burning of waste.” - :

T That the 31 Tespondent is the d’is't'riiéft:ﬂ'dfnjnfstraii"on-i0'insp'cctjmd also.one ol ilic
wonitoring authority, ‘- ‘ pif Y

—-35;’53-71?{?‘-' the 4™ respondent also . one of the moniforing committee in “Central
government notification: datetl on 18, March, 2016 ‘G.SR J320(E) The Siate
Pollution Control Board.anid, Pollution’ Control Committee inira 6t of 2 Union-
ter shall e the auth rity- for ‘éi‘nf‘urécﬁxénf401"1[’1_@.?&170&{1’5!. is of (hese .ritles
relating to registration manufacture of plasti ¢ products and. foultitayered DR ;.
- Drotessing and disigas AP Wastes, : :

(1) g[j;\fegy local ady shal

tructure. for, segreg

sibi lity o

) .

9. That the
: 5 pIner

5% responden t:Respon

ip, lizal COUFC nof the waste
iz ag It-system and for performing tlie associated: functions, naticly’- (g)
irifpse egation, colleclion, storage, transportation, processing and disposal of
ste; (6) ensuring that no damage is cansed to the envirofiment during this
;(2) ensuring chiannelization of recyclable plastic waste fradiiontio recyglers;

18 processing.and dispe s:;'[;on/nqn_-r‘ec':yéklblé fraction of plastic waste j; -
¢ guidélinés issited by 1he Central _Pdll,ia(fpﬁ_-(_!bmro,l ‘Board;(e).
: ,,de‘riq‘:zi[?oUL-Illcfr‘téspbhsibi!j ties; (f) engaging’”
psworking with' waste pickérs: and'(g) ensuring thar opel
: = does nol take place, (3) The local*body “for settingup of’
system for plastic,waste management shall seek assistance of Pproducers and el
systém shall be set up within offfyear from the date ofifinal*publication ol these
ralés-in the Official Gazactte of‘.ﬁthdia. (4) The local ‘body to ‘frame bye-laws
incorporating the provisions of these rules, i :

bgiﬂz’;{jqn_' g

ostoumbes 6 the Shops and fetable:
s Hotels departnicn Slores, o"p'al_nd-m‘é;tﬁjsh ":ba‘kel‘fie_s'_az;a'»us.i_ug’

ary bags and tuinbler and cyps hardiangalam myinicipality workars are
_giiaaﬂyfwa;s‘fe as banrjed ‘plistic carry bags and other plastic produicts and-
astes througli corporation veliicles and stored in-the area which is in the-4™
f Tharamangalam municipality limits and surrounded by chinnagoundapaui
elementary. school - and chinnagoundapati residential.carea which are af| in

- Tharamanpalam municipal that withoutsegregation of waste (hiey are
mijl Tall 363 days, i

collect

: | b PG
: ] ?L ; Q_ X Q"::LL‘\:‘_:_:S—_L_.,
|
o ) T
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11. That iz burning  of plastics releases toxic gases like dioxins, furans, mcrcury
and l)Ol)fClHl;IO‘fillﬂt(_:d biphenyls (better known as BCPs) into the atmosphere, and
Poses a threat 1o vegetation, and buman and animal health,

Dioxins settle on crops and in our waterways wlhere they eventually enter local

" residents food and hence local residents bodics, These dioxins are potentially lethl

o persistent organic pollutants that can cause cancer and disrupt thyroid and
v n Tespiratory systems,
', " ‘th_:miug of plastic waste increase the tisk of heart disease, agsraviles °

respiratory ailments such s asthma and-emphysema id cause Tashes, nausea or
headaches, and damages the neryous 'sy's;lém;’,‘ij‘nil]'g;'i)!as Iso releases. black

carbon (sool), which contribiites to climate change and ai;;pquﬁl;‘pn,

L. The applicants submit that, there is a-burial groand which 1s located uear the

school and residential aren of: chinnagoundapatti, where the-whole tharamangalam

and nearby villages cremate human: bodies behind burial land without proper ’
chiminey. while burning the dead bodices its making very irritafing bad smalls in
mentjoned arca: during-cvery cremation and. causing: pollution. Subsequertly tlie
applicants alsd tequested all the respondents to. installelectric human body
cremdtion furmace with chi mney through online rgp’tg:sqi}a(iog.

12.Theapplicants submit thal the Residents of chinnagoundapatti wlio.arc all in- (old
ward no 4) the new ward no.26 and the childrens aged below 10 years who are all in
the keel chinnagoundaparti elememary school which is running by 'state government
continually inhaling toxic pasés which is burning by the 3*" respondent.

“hiay jﬁg;faﬁédltg enforee the

us’Hon b]él:f_atibnél
5£2010-without an

13: The applicants submit that the respondenls -
o above said act and rules: Hence the applican

Green-Tribunal, Soutl Zon UiS=14-an
alternative remedy for the: following :-

GROUNDS:-

a. The violator’s usage of banned plasties jtems, 'c{sh"}?""Eégée‘conliﬁllolxsly is
s ot ..iI[eg:gLangLcn}gir’op@gj@gl[y’.t_;n_su_s,lqi_irablc'g,\fhjp,!_tg[;.ﬁ contrary to the established
»pfchfplgs._o’ﬁla’w;and.m*dlﬁggqgl to.the enyironmental, rotection-Act-1986, thus
liable (o be interfered with by this Hon‘bl,c-"'[‘ribu_ua‘l‘, g
b. The inaction ofrespondents 2 to 5 under the provisiotiiof the Plastic Waste
(Management and Handling) Rules, 2011 published vide notification number
5.0 249 (E), datcd 4th February, 2011,

¢. The respondents 2 to S failure 1o monitor-and enforce the provision of the
Solid Waste Management.Rules, 2015,
4 -+ +d, The S res Q.Uﬂf-"‘”--i?u\;';’h_c? ids f?ﬂ.U‘S,.l’,?lg;pglht!"tqglpg witli _'_“}t;‘propc_r:é wasle,
. management 1 c’(_:fizx‘r’ﬁsn_ﬁ i i_xhl’l\né“r‘t;si_;lvcjn"t'fval‘_;-g‘g-géa:jdﬁ" Q]Jlnn'ﬂ‘g'c?i’lfldnpntti and near
" thé keel chitiagoundapatti elementary schdol ”whiqh‘js?ili“‘Thﬂmumngalam
-~ municipality limits and thus is liable {o be interfered with, )
‘ ’ » ‘Cﬁ"ﬂé“‘g‘(

2 A o chye

e e et ottt e s et vt 8 et . e g e L ——
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2015:The »
‘petiod-of limitation.

 miinicipality and pass ‘suitable: orders - for- restoration ’
senvironment; pending’ihe dispasal ‘of the'present application:

S LIMITATION

The.present application is filed within the period of limitation as provided under e
NGT.Act, 2010. The cause of action for the present dispute is the inaction S®
respondent burning of all kind of waste near the Goyt Elementary school and the
residential area of chinnagoundapatti withoul following  the Plastic Waste
(Management‘and Handlihg)' Rules, 2011 and Solid Waste' Manageément Ruiles,
sThe viplation continues, till:date; Ience. glie;{&;‘:plicalion,is well within the

INTERIM PRAYER % el

Itis, therefore, most respectfully prayed that this Hon’ble Tribunal may be pleased
to pass an Interim Order to. constitute an expert technical and scientific commitice
asmay be deemed fit and assess the keel chinnagoundampatti ehvironméntal damage
by the burning of solid waste and plastics and human dead body cremation by the
: { tion “and “réimediation ‘ol the

PRAYER 5 g : LA :
Ttis-respectfully prayed that this Hon’ble Tribunal may be-pleascd to issue direation
to the Respondents and Order as follows: -

L To.declare the burning of the plastic items and solid waste near tlic govi
elementary school keel chinnagoundampatti and the residernitial area of
chinnagoundapatti by s® respondent as violation of Plastic Waste
(Management and:Handling) Rules, 2011-and olid Waste Manageniciit

[ Rules BHIE, | gy TR R e : e N

L To vlje,s_‘njgilin_th:c;‘}b l],l?jé¢s§f. plaslmandcau:y gs;and s
" school and the residéntial drea of chinnagoundapatti,
Il To direct the respondent 1 to 5 find out altcrnarivezpljaccs and mechanism

for waste storing and management. .

:

“To:dircet: the réspo oS o i}‘is'tail

lightower chimie

V.  To direct the 2_"4:réL_s'}7c>__11d_é’_ht release the fund ta 5% respondént to Selp -

eleclric cremation’ furnace.

VI To direct the respondent 5 to impose fine for violators for usage of banned
plastics and’plzﬁ({g carry. bag and banuned:plastic products in mumicipality
Jimit. TRy LR e

I prosceution agaiust. the

tallepislations,

VI To direct the respondent 5 to initiate crimin
violators underthe provision -of the-envirommn

a e

% ey =

VIIL Pass such further or dtlier orders.as this: Hon*bl I
© - SZ may decmed fit-and necessary in the interest of justice.

Dated at Tharamangalam, Salem on (his 18% day af Jan 2022

- Zé,étrnscl for applicants

e i

) s
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BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

Original Application No. 11 of 2022 (SZ)

(Through Video Conference)

IN THE MATTER OF:

C. Sengodan

S/o. Chinnapan ‘ ,
4/5/5A Keel Chinnagoundampatti,

New 26th Ward, Tharamangalam Municipality

Salem District and Anr! e L ® .
4 : EN ...Applicant(s
- \ y PP
t., 7o A ) NS »:.-_ j
A & _ Versus N\ @ 4
.f"’_;_ f g - ! = \ o ; )

&'. £ty J
The Prmc1paL Secretary to Government of Tamil N aduj 4
Department of | Envu'onment & Forest and Climate Change,

Secretariat, Chennar;fand Ors. '__UJ HA
k | Q; <’ Q {\.:"!,_f.:‘f.;.iRespondent(s)
Date of hearing: 21. 01 2022 "f‘ On 5.;,;-'-"-%% N/ 4
o G YS ; YV 4
CORAM: '~fj-~'§-' Nee— /i
Yy ey &

HON’BLE MR. JUSTICE K RAMAKRISHNAN JUDICIAL MEMBER
HON'BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER

For Applicant(s): Mr. E. Sivaramakrishnanvivekanand.

For Respondent(s): Dr. D. Shanmuganathan for R1 to R3.
Ms. Pooja represented

Mr. S. Sai Sathya Jith for R4.
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ORDER

1. The grievance in this application is regarding the non-implementation
of the Solid Waste Management Rules, 2016, Plastic Waste
(Management and Handling) Rules, 2011 and Other Waste
Management Rules by the 5t Respondent/ Tharamangalam

Municipality.

2. According to the applicants, no steps have been taken by the 5t

Respondent Mumc1pa]1ty to prohibit the use of banned single use

v Y
g 1_.v & A
B

plastic bags and there is no proper collectlonﬁand disposal of the

waste crenerated in that area. Huge amounts of' legacy waste are lying
&
h 4 /) b £ \_

in the dump yard*and without scientifically dlsposmg of the same,
\e-. L!J ' :‘\ P

Y |
they are usmor theq‘ﬂegal method of burnmg, mkuch results in vast air
& y -S”?/ " GQ £ /";"
&

pollution. Further %&st{\eps are bemg icgken by the 5th Respondent

‘\'-..,jué r,\'-.' {\“sﬁ\j eu&?‘ (,41 L 7
Municipality for applymcr the “3K Pnnczple (Reduce Reuse and Recycle)

5 >

\K

in respect of use of plastlc Instead they are mixing with the other
waste without segregation and sending it to the recycling units and
RDF units and burning the same with other waste which is against the
provisions of the Solid Waste Management Rules, 2016 and Other
Waste Management Rules. They have also produced certain
photographs to show the pathetic condition in which the dump yards
are being used by the 5% Respondent Municipality. Though

Page 2 of 8
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complaints were made to the authorities, no action has been taken by
them. That prompted the applicants to file this application seeking
the following reliefs:-

“(i) To declare the burning of the plastic items and solid waste
near the Govt. Elementary School Keel Chinnagoundampatti and the
residential area of Chinnagoundmmpatti by the 5% Respondent as
violation of Plastic Waste (Management and Handling) Rules, 2011
and Solid Waste Management thles, 2015. .

(i1) To restrain the burning '6fplastic and carry bags and solid

waste near the school and the residential area of Chinnagoundampatti.

(1ii) To dn'ect the reqponden s 1 to 5ﬁnd out ulternatwe places

crematzon fumace wzth high tower chzmney

(v) To dmzct the 2nd Respondent releasc the fund to 5t
1 \ L%
Rquaondentto qet’up electrzc cremation furmzce % |} é\d

k(w) To dzrect the respondent‘S to impose ﬁne for Uzolatms for
usage of baiined p?astzcs and plas_tzc carry bag‘, and b(mned plastic

ot

'q\.?‘

products in. nmrzzcz;ua??ﬁ//lzmlff
R0y -.a, ry )
(vii) To dz;ect the rec:pondent’g’ 0 Inztzuta crlmznal proseciition

4’)

against the molators ‘F.zmder the provzszon of the environmental
legislation.

(viii) Pass such further or other orders as this Hon'ble
National Green Tribunal SZ may deemed fit and necessary in the

interest of justice.”

. When the matter came up for hearing today through Video
Conference for admission, Mr. E. Sivaramankrishnanvivekanand

represented the applicant. Dr. D.Shanmuganathan entered
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appearance for Respondents No.l1 to 3 and Mr. S. Sai Sathya Jith

through Ms. Pooja entered appearance for the 4thRespondent.

. Ongoing through the allegations made in the application, we are
satisfied that there arises a substantial question of environment which
requires the interference of this Tribunal, as non-implementation of
the Solid Waste Management Rules, 2016 and Other Waste
Management Rules will g'-ivef rise to a substantial question of

environment.

. Despite d1rect1ons 1ssued by_the Prmc1pa1 Bench of National Green

| 7 \ ~“ \ ,l‘)

Tribunal, {New Delhl in O.A. No.606 of 2018 /m respect of

N
%\

lmplementatlon of the Solid Waste Management Rules 2016 by the
f‘i.;,fé,\/ ! O Q:NE;%’ Q \f A £

local bod1es,\they h‘i\(ye not mplemented th%'\::’samé to'the satisfaction

R S / Y 4
\ S5 \ i o ey

Co, €
\{ o
of the Tribunal I §u£c}\1 comyflgl?gg larﬁe;‘“cdmn iand no effective steps
A A
have been taken by ’Ehem for dlsposal oFC;e legacy waste in a
scientific manner, unless the pressure is mounted by orders of the
Tribunal. In fact, action should have been taken spontaneously in a
proactive manner by the local bodies themselves, as they are
supposed to be protectors of the environment vis-a-vis health of the

people in the locality. Always environment is causality and least

importance is given by the authorities for providing funds for these

Page 4 of 8
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e

~1

purposes as well, unless it is being directed to be carried out by the

Tribunal by issuing stringent directions. So, the matter is admitted.

Issue notice to the respondents by Registered Post with
Acknowledgment Due, by e-mail and also by dusthi (if possible) and

produce proof of service by filing proof affidavit as per Rules.

The Applicants are directed to serve the copy of the application along
with the documents produced to the standing counsel appearing for

the Respondents Nq_;-‘l to 4 within a week sc‘i'a$ to enable them to get

y ‘\\
instruction from the Tespective authorltles and*fﬂe their independent
£ o T F\E &
response reoardmcr the allegations made in the apphcahon
/ RN
.\_‘.‘_,, ? . e T \JJ
The Apphcanf~ are_also dlrected(to‘—’produce nécessarv reqm51te along
J‘. | ,2/

\

with po~tal co\erc é\d octalfstamps befq‘re tl{}ls,Tnbunal within a

B\
h :, N\

—<"'\\ — ',«-"-}

ensure service on them and proceed aoamst them, if thev did not

QY N S P 4 OF
week so as to enable this: Tﬁ%! T:i‘%\'ﬁend nogce. to the respondents to

appear in their absence in accordance with law.

In order to ascertain the genuineness of the allegations made in the
application, we direct the 3 Respondent/District Collector - Salem
District or his/her nominee not below the rank of Sub-Divisional

Magistrate/ Assistant ~ Collector and 4%  Respondent/District

PageSof8



Environmental Engineer of Tamil Nadu Pollution Control Board,
Salem District to independently inspect the area in question and
submit a factual as well as action taken report, if there is any violation

found.

10. They are also directed to ascertain as to
()  whether the Solid Waste Management Rules, 2016 and
Other Waste Manag'ementf"Rules are being strictly

implemented in the 5t Respondent Municipality,

i i '
P d "“”‘w.,
; \ Ry

(ii) whether‘_ffthe”legacy waste in the;dﬁ imp!

P. ’\yard is being

\ ; \' .\

dlsposed ’of in ascientific “manner bywbiﬁo‘ -mining  as
dlrected by the Pr1nc1pal Bench of N at1ona1 Green Tribunal,

M
New Delh1 I&}O A. No. 606fof 2018 and also by thls Bench in

t:" ::2; ¢
A\ A = g/

several matters Tof this natﬁre N
;’&3 @'f; e N
o, £ S w\?;}/_ /
(iii) whether the al)lega‘hon ofxbu’rmn'g ‘of
[V s =

O <

yard, if found true what is the nature of action taken by

»

B — 3 o5

the Pollution Control Board as a regulator against the 5t
Respondent Municipality as provided wunder the
Environment (Protection) Act, 1986 and Other Waste

Management Rules.
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11.

12.

18.

The 3rd Respondent/ District Collector - Salem District is also directed
to ascertain the gap in the implementation of the Solid Waste
Management Rules, 2016 in that municipality and if so, what is the
nature of action taken by them to fill up the gap to make the
implementation in its letter and spirit, as contemplated under Rule 12
of the Solid Waste Management Rules, 2016 and Other Waste

Management Rules.

The 3rd Responde4nt/ District Collector - Salem District, 4t
Respondent/ DﬁEof Tamil Nadu Po]lutio;{fégﬁtjrol Board - Salem
District andj.'.thje -‘5th Respondent/ Tharamangalamgi\/lumapahty are
directed té réiaort“the steps taken by them tQ:imf;l'eé;ent the ban of
single use plashcrm that area as. ~directed b; the Government and

-U

"-‘.;

. @ .a_ o
o> [
what is tha natureiof\ actlonftaken by them acamst the violators
N TN ‘-‘\ o \»‘" ;’i,f
0 ’\\
including tracmcr the sour’Ees oF a’va" al 1hty of such single use plastic

o . ") u
p

and other banned plashc artlcles under the notification.

The 5t Respondent/Tharamangalam Municipality is also directed to
file an independent report regarding the implementation of the Solid
Waste Management Rules, 2016 and disposal of legacy waste

dumped in the dump yard while submitting their reply statement to

the allegations made in the application.
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14. The above said officials as well as the respondents are directed to
complete their pleadings and file their respective reports to this
Tribunal on or before 28.02.2022 by e-filing in the form of Searchable
PDF/OCR Supportable PDF and not in the form of Image PDF along

with necessary hardcopies to be produced as per Rules.

15. The applicants are directed to serve the copy of the application along
with the documents to the d’f.ficial;réé\pondents within a week so as to

enable them to comply w1th the d1rect1on and file a report without
."'f
delay. V T

£

,-’ ‘M_J,g‘ f i

A o
16. The Reglstry 1s directed to communicate this\ orde}x;, to the official

4 4
“'4"?

= ;. ——‘ ‘-
respondents by - “mail 1mmed1ate1y “for the1r mf/grmanon and
B £ 0 S L’j E&ﬁ.‘ £
€@ \ O -~ Q/ OF
comphancepf d1reo;rpns.
b\ 7 /"

ol 9{5\{\ 4 \ 7
17. For return of notlce,aappearanc@ 1Qﬁ.part1es, f111ng their mdependent

- x i - i
i T it e /" "‘*a- E‘,-:”

response and also for cons1derat10n of 'the report, post on 28.02.2022.

Sd/-
.................... BT 11,
(Justice K. Ramakrishnan)

Sd/-

..................................... EM.
(Dr. Satyagopal Korlapati)

0.A.No.11/2022 (SZ)
21stJanuary, 2022. Mn.
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